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M.S. No.49/2021 

Assam Schedule VII. Form No. 132                                                       

          HIGH COURT FORM NO J (2) 

 HEADING OF JUDGMENT IN ORIGINAL SUIT 

DISTRICT: LAKHIMPUR 

 

   IN THE COURT OF THE MUNSIFF NO.1,  

       NORTH LAKHIMPUR, LAKHIMPUR 

                  

TUESDAY THE 16th DAY of AUGUST 2022 

Money Suit No: 49/2021 

 
Present:   Ms. Sparsita Garg, M.A, LL.M, AJS 

 Munsiff No.1, North Lakhimpur,    
 Lakhimpur. 

 

                 IDBI BANK LIMITED,  
 Represented by Branch Manager,  

   IDBI Bank, North Lakhimpur Branch,  
   Lakhimpur, North Lakhimpur                  
        .............. Plaintiff 
                          

                                   Versus 

    Sri Luhit Parajuli,    
 S/o Late Nilakantha Parajuli,  
 R/o Vill-Golia, Biswanath Chariali  
 P.O.: Burigang,  
    P.S. – Biswanath Chariali  
 District- Biswanath, Assam  

        .................... Defendant.  
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This suit coming on for ex-parte hearing on 20th day of July 

2022 in the presence of:-    

 

Mr. Soumitra Sarkar      ...Learned Counsel for plaintiff 

NIL                            ....Learned Counsel for defendant 

  

And having stood for consideration to this 16/08/2022, the 

Court delivered the following Judgment:- 

 

EX-PARTE JUDGMENT 

1.  This is a suit for recovery of outstanding loan amount of 

Rs. 3, 26,551.51 /- (Rupees Three Lakhs Twenty Six Thousand 

Five Hundred Fifty One and Fifty One Paisa Only) along with 

cost and other consequential reliefs.  

 

2.  Plaintiff’s case in brief is that defendant Luhit Parajuli 

approached the plaintiff bank on 13.11.2014 for availing a loan 

amounting to Rs. 3,00,000/- (Rupees Three Lakhs Only) for 

purchase of an old vehicle. The defendant submitted the 

required documents along with the loan application form. The 

bank after considering the application and documents was 

pleased to sanction a loan amount of Rs. 3,00,000/- (Rupees 

Three Lakhs Only) in favour of the defendant with interest on 

demand. The defendant after repaying some amount in 

installments became irregular in repayment of the loan. The 
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plaintiff bank made repeated request to the defendant to 

regularize his loan account but in spite of the said request the 

defendant did not pay the installment for repayment of loan. 

On 08.11.2017 a loan recall notice recalling the loan was sent 

to the defendant and on receiving the recall notice from the 

plaintiff bank the defendant executed a revival letter to the 

plaintiff’s bank acknowledging his debt.  As the defendant 

failed to repay the debt the plaintiff bank issued an advocate’s 

notice to the defendant but he failed to repay the loan. Having 

no other alternative, the plaintiff bank filed this suit for 

realization of 3,26,551.51/-(Rupees Three Lakhs Twenty Six 

Thousand Five Hundred Fifty One and Fifty One Paisa Only) 

along with interest. Hence this suit.      

 

3. The defendant received summons but he did not contest 

the proceeding for which the suit proceeded ex-parte. 

 

4. I have heard learned counsel for the plaintiff side and also 

gone through the evidence on record. I have also gone 

through the exhibits proved by the plaintiff side.  

 

5. P.W-1 Rajesh Keshari is the Branch Manager of the 

plaintiff bank and during his evidence he corroborated his 

averments made in the plaint and also proved 09 (Nine) nos. 

of exhibits.  In his evidence he stated that defendant Luhit 
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Parajuli approached the plaintiff bank to avail a loan 

amounting to Rs.3,00,000/- (Rupees Three Lakhs Only)   along 

with supporting documents. The bank after considering the 

application and documents was pleased to sanction a loan 

amount of Rs.3,00,000/- (Rupees Three Lakhs Only) in favour 

of the defendant. The defendant became irregular in 

repayment of loan amount and has not paid the installment 

regularly as promised. As the defendant did not repay the loan 

amount, the plaintiff bank has filed this suit for recovery of 

outstanding loan amount of Rs.3,26,551.51/- (Rupees Three 

Lakhs Twenty Six Thousand Five Hundred Fifty One and Fifty 

One Paisa Only) along with interest @ 13.50% p.a. from 

07.12.2021 till full realization. P.W-1 proved as many as 09 

(nine) nos. of exhibits and the evidence of P.W-1 remained 

unrebutted which clearly shows that defendant took a loan 

amount of Rs. 3,00,000/- (Rupees Three Lakhs Only) from the 

plaintiff bank. However, the defendant failed to repay the loan 

amount in terms of the loan agreement between the parties 

and in due course of time he became a defaulter. The loan 

statement as well as the account statements proved by the 

plaintiff bank clearly shows that the defendant became a 

defaulter. The plaintiff, as such, has successfully proved that 

the defendant after taking the loan became a defaulter and 

the plaintiff is found entitled to recover the outstanding loan 
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amount. Considering the evidence as well as documents, it is 

found that the plaintiff is entitled for the following reliefs: - 

 

(i) A decree for realization of Rs. Rs.3,26,551.51 /- (Rupees 

Three Lakhs Twenty Six Thousand Five Hundred Fifty One and 

Fifty One Paisa Only) from the defendant Luhit Parajuli. 

 

(ii) Plaintiff bank is also entitled to recover an interest @ 

13.50 % per annum from the date of judgment till recovery of 

the outstanding loan amount. 

 

6. Suit is accordingly decreed ex-parte without cost. 

 

7. Prepare a decree accordingly. 

 

Given under my hand and seal on this 16th day of August, 

2022 at North Lakhimpur, Lakhimpur. 

                                   
                     Ms. Sparsita Garg 

                                                        Munsiff No.1,   
  North Lakhimpur, Lakhimpur 
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A P P E N D I X 

 

WITNESSES OF PETITIONER SIDE: 
 
 

1. P.W-1:   Sri Rajesh Keshari  (Branch Head)  
 
 
EXHIBITS OF PETITIONER SIDE: 
 
1.  Exhibit I     Plaint  

2.  Exhibit I(1) to I(14)   Signatures of the plaintiff. 

3.  Exhibit II             Loan application  

4.  Exhibit II(1) and II(12)   Signature of the defendant.  

5.  Exhibit III     Sanction letter  

6.  Exhibit III(1)     Signature of the manager  

7.  Exhibit III(2) to III(3)  Signature of the defendant 

8.  Exhibit IV      Clean Loan Agreement 

9.  Exhibit IV(1) to IV(18)   signatures  

10.Exhibit V     Composite Agreement for personal loans 

11.Exhibit V(1)    Signature of defendant 

12.Exhibit VI     Computerised statement of account 

13.Exhibit VII     Notice to defendant  

14.Exhibit VII(1)     Signature of the then manager  

15.Exhibit VIII     Postal receipt  

16.Exhibit IX     Acknowledgement of debt cum Revival  

      Letter  

17.Exhibit IX(1) to IX(2)   Signature of the defendant  
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WITNESS OF DEFENSE SIDE:  NIL 
 
 
EXHIBITS OF DEFENSE SIDE:  NIL 

 

                                                                                                                                                              

 
                            (Ms. Sparsita Garg) 
                                               Munsiff No.1, 
                                    North Lakhimpur, Lakhimpur 


